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Mr. Speabr : The hon. Member 
referred to pcnons shot dead and all 
th.It. 

Sbrl B. D. Pand• : Are the Govern­
ment aware that their policy has been a 
weak-kneed one In these strikes and that 
every union ought not to be rccogoiacd? 
The Government ought to be very strict 
i n  these matters. Every •Tom, Diet and 
Harry union' ouaht not to be rec:opised. 
Only men of higher standards . . . . . . . . . .  . 

Mr. Speaker : The hon. Member is 
1riving a suggestion and not puttina a 
question. 

Sbrt B. D. Pande: It ia a useful auaea­
tion, Sir. 

Train Derail.mat 
•39. Sbrt Dabbl : Will the Minister 

• of Rallwa71 be pleued to refer to the 
reply given to Starred Question No. 
�572-A on the 28th May, 1956 and 
atate: 

(a) whether the report of the GoY­
ermnent Inspector of Railways, who 
held his statutory enquiry into the 
derai lment of No. 340 Down Rajkot­
Okhii mail on 19th May, 19,6 has been 
finalised; and 

(b) if ao, the result of the enquiry? 

1be Depaty Mbmter of Rallwa71 and 
Tranaport (Shrt Ala1eaan) : (a) Not yet. 

· (b) Does not arise. 
Sbri Dabbl : May I know how long 

will it take for the repon to be presented to 
Govermnent ? 

Sbri Ala1eaan : The matter is under 
eonqid�ratioll of the Railway Board, and 
the comments of the Chi cf Government 
Inspector are also awaited. There is a 
difference of opinion between the Govern­
ment Inspector who enquired into this 
matter and the General Manager. All 
these poinn have to be rcoonciled. 

Sbrt Dabbl : What about the compcn­
'8tion to those who were killed and to 
those who were injured? 

Shrl AJa1eaan : That wil
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Sliri lta-tb : In the cues referred to 

by my hon, friend Shri Bhakt Danhan, is 
it a fact that, as reponed in a 1ection 
of the Delhi press, When the SPCA wanted 
to prosecute the owners of thote animals 
for atroeious ill-treatment, the Union 
Minister or his Ministry or some other 
Member of the Cabinet or hie Ministry 
tried to interfere in the course· of justice 
and wanted to prevent the SPCA from 
ftlin, a caae against the owners of animals 
and, if ao, may I know if it is a matter of 
habit with Ministers to so interfere in 
the course of justi�? 

Mr. Speabr: So far 19 this question is 
concerned, if really a Minister has done 
ao, it may not be right, but one should 
not assume that I Minister has done so 
and then go on adding whether i t  is a habit 
with the Minister and ao on, These arc 
serious matters and unless the-hon, Mem­
ber has got a definite information regarding 
this matter, such questions arc not to be 
put, I am entitled to ask the hon, Memtler 
What the source ofhi8 information is, before 
acrious charges arc made against responsible 
people. Once a charge is made, whether 
It is true or falac, does not matter. because 
the charge is made all the tame, When 
a qucstion, attributing serious charges, is 
put to the hon, Mcmhen on the Treasury 
Benches, particularly the Ministen, the 
hon, Membcn must be responsible for 
the queRtions which are put, Whether 
they are responsible our,ide or not is an­
other matter, The mere fact that privileges 
are allowed so a, to put all sc,rts of qucstions 
and that the hon, Members putting them 
arc not liable to defamation. ought not to 
encourage or ought not to be tlkcn 

as a shield for the purpose of putting any 
question. I hope the hon. Member haa 
IUtlicient information with him, on which 
anybody can rely and with which he can 
tatilfy me in regard to this matter, 

Shrl Kamadl: On a point of order. 
I am deeply indebted to you for your wiae 
rcmarb and for your aound judgment. 
But may I point out to you that I aaid io 
the coune of my question that I relied on 
the information 1i ven by the pren in 
Delhi. I did n0t aay •'as reported in the 
Delhi prcas", I will produce that 
DCW9J)llpcr • 

Mr. Speaker: I wanted to know whether 
it wu based on any definite information. 

Shrl ICamatb: Yes; in the press, The 
question can be answered, As reported in  
the press, can a Ministry nullify the coune 
or justice ? 

Mr. Speaker: Docs the press also re­
pon that it has become a habit with the 
Minister? 

Shrl Kamatb: No; no. I asked, "lho. 
is it a habit , " cte. 

Mr. Speabr: Let us not ao into that 
matter. 

Shrl Kallladl: The fint pan of my 
question may be answered. 

Mr. Sp.uer: The hon. Member will 
kindly make a report later on. 

Dr. P. S. Deabmakb: I repudiate the 
insinuation, So far as my knowledge 
goes, there is no truth in this allegation. 

Sbri Kamatb: In what? 
M.r. Spealler: In the statement that the 

SPCA has been influenced by any Ministry, 
Shrl Kamatb1 I said that a Minister 

la alleged to have tried to interfere in the 
ooune of justice and tried to prevent the 
SPCA from prosecuting the owners of the 
animals. 

Mr. Speaker: There is no truth in 
that matter. That is what the Minister 
said. 

Shrl Kamatb1 You are putting it in 
a
i

rcnt manner. I had put It in a dif­
i manner. 

-� • S�er1 I am sorry the hon. 
M r did not patiently hear what waa 
said, Possibly, mere iA no 'foundation'. 
I used the word 'truth'. 

Sbrl Kamadl: On a point of order 
again, The way you put was, whether 
the SPCA has tried to influence the Minister. 

Mr. Speaker: After aayi� ' influenced' 
I gave an op()ortuniry to Shr1 Kamath to 
say once agam what, aa:ording to him. 
was the question. I allowed him to po ao. 
The question is clear and the answer has 
been given, Next question. " 

Shrl ICamatb: The Min.,ster baa not 
answered. 



11 JULY 1958 

Mr, Speuer I I have called the next 
quetti01l. 
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�b� R. P, G11r11 May I know whe­
�or It 11 • fact that the air.field at Gauchar 
1n JCatbrnaod>J ia i.Defl'ective and not flt 
f,r biger aircnft and, if ao, what stcpa 

have tbe Government talll:n for p�ventiD1 
further mi1hap1 ? 

Sbrl Jlllfi•ua llaau I \1ould refer 
the hon. Member to tbe reply I pve a 
few days ago when this accident took place. 
I (Jo not propose to repeat that very answer 
and I would refer him to the proceedinp 
of the Hooae. 
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Sbn e-..i1 May I know VI hether the 
attention of the Minister hu been invited 
to a letter in the Stat,mwn that the numbtt 
of rough landinp hat increucd now 
c::omoarcd to last year or the year before 
lut1 

Sbri Jqjlv- Rams I repudiate mi• 
aenenlisation. Those who bjve the ex­
perience of travelling by air in this rountry 
or even outside in airlincra piloted by Indian 
pilou will bear testimonr. that the landina 
and take off by Indian ptlott ia perhap tba 
beat in the world. 




